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Date of Hearing: 24.10.2018    

Date of Decision: 24.10.2018   

 
 
ORDER NO.   A/87761/2018       
                              

 

Per:  Ajay Sharma  
 
 

None appeared for the Appellant.   

 

2. The matter has been listed several times earlier, but none 

appeared for the Appellant in any of those hearings.  Today also 

nobody appeared on behalf of the Appellant.  It appears that the 

Appellant is not interested in pursuing this appeal.  In view of the 

above, the appeal is dismissed for non-prosecution.   

   
(Dictated & pronounced in open Court) 

 

 

(Sanjiv Srivastava) 
Member (Technical) 

(Ajay Sharma)  
Member (Judicial) 

 

 
Prasad 


